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..l 16.12.* 

2 2.4.97 

spthnsored by the Lrn.oloyment xchng. 

Lfl view of t 	facts stated above, admft. 

issue ncrtice to t N: Respondents to show 

cause within four uee}s. Rejoinder, any 

within to weeks theefter. 
?-' As an interim measure, t iis 

directed that if the selection rocess 

for the post of 	Markana, in 

account with Bhac]rak F 	Cficc is not 

cnplete, thc same shall not be done 

1thout the leave of this Court. 

Hand over a copy f the order to the 

p:titioner S couflsel. 

TN STJT iV.) 

Iard t 	learned counsel for the 

petitioner and learned Add l.Standing Counsel - 	' 

Shri U.B.MoIoatra appearing for the 	 —i- 

Respondents. Learned counsel for the applica t 

prays for withdrawing the Application. The 

prayer is al1d. Accordingly tppl 

is hereby dismissed as withdrawn. NO costs. \f)r 


